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naturally conclude that the police-
men had brought them and that it was 
a State-managed affair In that case, 
it is most alarming and unconven-
tiDna] that even the autboritJ.es should 
be a party to some sort of hooUgan-
i.:an. The very fact that the hooli-
gans responded to the whistle goes 
to show that the whistle could have 
been sounded earlier. 

Shri Amjad Ali IDhubri): As I 
understand it, the whole trouble 
started after the statement of Gen. 
Ayub Khan at Dacca. We should 
Wlequivocally say in this House and 
through this House to the people out-
side that we, the people belonging to 
the minority community here, are 
perfectly able to protect ourselves 
and our rights under the present set-
up of our Government and under 
our able Prime Minister like Shri 
Jawaharlal Nehru We arc surely pro-
tected, and we think that no .inter-
ference from Gen. Ayub Khan or 
anybody in this matter should be 
there. 

Mr. Speaker: Shrimati nel1uka 
Ray has given a Calling Attention 
Notice about the happening in Khulna. 

Shrl lawaharlal Nehlu: 1 am afraid 
I have no information about it. I can 
enquire. The Home Ministry pouibly 
knows it. But in the course of my 
remarks which I just made, I said 
that there was some continuin, trou-
ble in Karachi yesterday about which 
I do not wish to go in detail because 
I have not got all the fact •. It appears 
to have been rather a mixt.>d kind of 
trouble: that is to say, there were 
some con:inuing demonstration!! near 
a temple or something like that, and 
some processions were also taken yes-
terday In connection with the Con,o, 
that is, prO-Lumumba demonstrations, 
which came into conftict with the 
pollee because of S('ction 144. Some-
thing ha.s happened but not, I think. 
of any major dimension. Otherwise 
we WO'.Jld have had somti'· further 
1)8rtieulan. 

2OJ8 (Ai) 1&-7. 

Shri S. M. BaDerjee: What about 
Khulna? 

Shrl Naldurl'Ur (Osmanabad): Is it 
not a tact that all processions and 
meetings were banned, Wlder the 
military rule, in Pakistan. If that is 
so, how is it that the processions were 
alJowed to proceed? This point was 
not referred to in the Prime Minister's 
reply. 

Mr. Speaker: In view of the state-
ment made by the Prime Minister, it 
is unnecessary to pursue this matter 
further. I do not ,ive my consent -to 
the Adjournment Motion. 

8hri S. M. Baaerjee: What about 
Khulna, Sir? 

Mr. Speaker: They will make en-
quiries. 

12'17 hn. 

PAPERS LAID ON THE TABLE 

REQUISITIONING AND ACQUUITION or 
IMMOVABLE PROPERTY (AMENDMENT) 

RuLES. 

The M.laUter 01 Won., Bo ...... and 
Suppl, (Sbri K. C. Redd,): I be, to 
lay on the Table a copy of the Requi-
sitioning and Acquisition of Immovable 
Property (Amendment) Rules, 1981 
published in Notification No. G.S.R. 
176 dated the IJth February, 1981 
under Bub-section (3) of Section 22 
of the Requisitionin, and Acqui.ltlon 
of Immovable Property Act, 1852. 
rPlaced in LibrarJ/. See No. LT-2812/ 
61). 

PROCI.AMAnON lSIIUEJI IN auPECT or 
STATE OF OJuSSA AND Oaoaa WUD 
UNDEJ! HrGH CoURT JUlICU (CoNDf-
nONS or SEIM'CI:) ACT. 

The Mlallter 01 State .. tile .. ..... 
try .r Dame Ua .... (1l1l'i 0. ..... ,: I 
be, to lay on the Table (I) a copy 
of the Proclamation iuued by the 
PrHident on th. 25th February, JOIl 
under ertie!.. I5fJ of the Constltutfon, 
III ,..,. tJI the State 01 on .... 



~  PapeT' FEBRUARY 28, 1961 Laid on the Table 

I Shri Datar I 
under clause (3) of the said article. 
[Placed in LibTary. See No. LT-2673/ 
61J. 

(ii) a COPy of each of the following 
Orders, under sub-section (2) of Sec-
tion 23A of the High Court Judges 
(Conditions of Service) Act, 1954:-

(i) The Assam High Court (Vaca_ 
tion) Order, \960 published 
in Notification No. S.O. 3100 
dated the 31st December, 

1960. 

(ij) The Orissa High Court (Vaca-
tion) Order, 1960 published 
in Notifteation No. S.O. 3101 
dated the 31st December, 

1960. 

(iii) The Calcutta High Court 
(Vacation) Order, 1960 pub-
lished in Notification No. S.O. 
8 ~ted the 7th January, 1981. 

(iv) The Mysore High Court 
(Vacation) Order, 1960 pub-
lished in Notification No. S.O. 
7 dated the 7th January, 1961. 
lPlaced in LibraTl/. See No. 
LT-2874/61]. 

Slut CblDeam.d PaaJcralal (Puri): 
Shri Datar just now laid a copy of 
the proclamation issued by the Presi-
dent in respect of Orissa. 1 would 
like to bring to your notice the fact 
that the supplementary demands for 
grants for 1960-81 for the Orissa 
State Government could not be passed 
and therefore the !lalaries for the 
Government oftlceC!l could not be 
liven. Then again, the budget for 
1961-62 has not been presented there. 
It has also to be passed here. The 
general budget of the Centre is going 
to be discuned here from the 7th 
onwards. So, 1 would like to know 
whl'n the Orissa budget is goin. to 
be broullht up here. 

Shrl Datu: All these questions al t~ 

before thl' Government. and they are 
ccmlltdl'nn, them. 

S ......... "..1: Will thOIt' demand. 
for grants pertaininl to Orissa be 

taken up b"iore our general bud,et is 
Laken up? Othe."wise, t~ i:n  would 
not be enough time. 

Mr. Speaker: The proclamation is an 
extraordinary affair. Those demands 
for grants will also be dealt with in 
the same way. 

NOTU'ICATIONS ISSUED UNDER COM-

PANIES ACT AND INDUSTRIES (DEVE-

LOPMENT AND REGULATION) ACTS AND 

BROCHURE ON PRESIDENTIAL AWARDS 

TO PUBLIC SECTOR UNDERTAKINGS 

l'be Minister of Industry (Shrl 
Manubhai Shah): I beg to lay on the 
Tabl(': 

0) A copy of each of the fol-
lowing Rules under sub-section 
(3) of Section 642 of the Com-
panies Act, 1956:-

(a) The Companies (Appeals to 
the Central Government) 
Amendment Rules, 1961, pub-
lished in Notification No_ 
G.S.R. 93 dated the 21st 
January, 1961. [Placed in 
LibroTl/. See NC' LT-287S1 
611. 

(b) The Companies (Central 
Government's) General Rula 
and Forms (Amendment) 
Rules, 1961, published in Noti-
ftcation No. G.S.R. 195 dated 
the 18th February, 1961. 
fPlat'.d in Librar?/. See No. 
LT_2676/61}. 

(il) A copy of Notification No. 
G.S.B. 121 dated the 1st February, 
1961 making certain further alle-
rations in Schedule X of the Com-
panie Act, 1956, under Sub-sec-
tion (3) of Section 841 of the said 
Act. [Plared in Libra"". See No. 
LT-28'7'7/811. 

(iii) A copy of Notification No. 
S.O. 3 ct.ted the 2nd January, 1981 
Issued under Section 15 of tb~ 

Indultne (Development ell 




